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20-3 	 'This cse relates to non-pjrnent of 

vert.Lme i1ownces to the App11cnt. 

In the counter, the respondents 

: have disc1 	about the perid for which 

vertirne Allowances have been paid to the 

Applicant. 

Under Ann-xure-3 (at page 12) of 

the )rigina1 pplicatin, dctáLls of the 

period, for which overtime Allowances have 

been clinied by the Applicant, has been give4. 
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(4) It is the CS jf the: 	u1icaflt haL 

he ha 	t all not been paid 3vet 	LiMe A1l.ncr 

for the following periôds;- 

21.04.1991 to 04.05.1991 
05.05.1991 to 18.05.1991 
12.01.1992 to 25.01.1992 
26.01.1992 to 06.02.1992 
09.02.1992 to 22.02.1992 
23.02.1992 to 07.03.1992 
38.03.1992 to 21.03.1992 
22.03.1992 to 04.04.1992 
05.04.1992 to 13.04.1992 
19.04.1992 to 02.05.1992 
01.11.1992 to 14.11.1992 
15.11.1992 to 28.11.1992 
29.11.1992 to 12.12.1992 
13.12.1992 to 26.12.1992 
27.12.1992 to 09.01.1993 
25.07.1993 to 07.Od.1993 

It is now not .dispute that ipplicnt 

has been paid less amount as Overtime Allowances 

for thf, period from 03.06.90 to 16.6.1990, 

13.01.1991 to 26.01.1991, 10.02.1991 to 23.02.199 

24.02991 to 09.33.1991 and 07.04.1991 to 

20.04. 1991. 

It has been stated in the counter 

filed by the Respondents that in absence of 

malerial particulars available to shOw that the 

Applicant discharged Jvert.ime duties for the 

periods aforesaid under para-4, payments have 

not been made to the Applicant. 

in the Rejoinder, the Applicant has 

placed on record (undex mnexure-5) a certi-

ficate from the ccpetent authority to sho 

that the 4pplicant discharged vert1e duties 

for the period el 3borated in para-4 aoove. 

(3) in the aforesaid premisc, this 

J1: igine1 App1icatin is allowed with direction 

to the Respondents tO verify the document under 

nexure-5 to the Reoindr and, uponi being 
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baing satisfied, make payment of arrear4 rtime 

12 	 dues (to the applicant) within a perid of one 

month from the date of receipt of a cpy.of this 

order. No costs, 

Abovesaid direction for making payment 

of Uvertime dues for past period has been ssued; 

because the certificate under vnexure-5 tc 

the Rejoinder  has not been disputed by the 

Respndents by way of filiflg any reply. 

Send copies of this roer(along with 

oopis of the kejj.Lnder with Annexures to the 

Respondents at the cost of the 4pplicent. The 

Advocate for the p1cant Mr. Dhalsamant 

undertakes to fjle required postages and extra 

copies of the Rejoinder with Annexures in the 

Registry within three days. Free copies of this 

order sh0uld also be handed over to the 

Advocate for the Applicant a-Rd-- the uypCt fr 

th-Ri1w 	and Ms. S.L.Pattnaik, dvDctE for 

the Railways. 
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